
IN THE CTRAr ADraNISTRATIVE TRIBUNAL 
OJTTAC BICH:WTTAQ(. 

ORIGINAL APPLICATION NO, 29 OF 2001 
iack,ts the 12th day of March,03, 

Ashok Kurnar Sahoo, 	•... 	 Applicant. 

yr S. 

Unicn of India & Ors. 	 Rescndts 

FOR INSTRUCTIONS 

ubether it be referred to the reporters or not?  N o  

4ether it be circi1ated to all the Benches of the  
Citral AdminiStrative Tribunal or not? No  

(MANORANJAN MOHANT) 
N EMS ER(JU tt cAI4) I /L 



CTRAL ADMINISTTIVE TRIBUNAL 
JTTAi( 3h; cIJ2TA(1  

ORIGINAL APPLICArIcN NO. 29 OF 2001 
Cuttxc,th1s the I2th day of MarCh, 7003. 

CORAM $ 

THE HONCU RABL S MR. MAN ORANJ AN MO HAN IYY, M EMt3 ER (Ju DL.). 

Ashek Iumar Sahee, Aged about 36 yea xs, 
SI.. Late G.uranga Charan Saho,  of 

3.D.A. Colony (PhaseI) ,r.NoMIG_I3 
16/ 2  At/p.) :Chandraseicharpur, 
i3haban eswar-16, Dist.}Jilrdil. 	.... 	•pplicant. 

By legal practitioner $ W'S.D.De,A.K,Mallik 
M. Deo, Advocates, 

Union of India represented through chairman, 
Central I3oard of Excise and O1stOms,North. 
BlOck,New Delhi. 

Commissioner,centra]. Excise and Customs, 
.1bneewar1,comnhissionerate,Rajaswarvihar, 

3hub.neswar_4, 

Respondents. 

By legal practitioner $ Mr.A.K.Bese,Sr.standing Counsel. 

. -. _. _. _. _. _. _._._. _. _. _._•_. _. _._ .- - ._. _. _._•_._ ._. - 
ORDER 

MR.MANCRANJAN MOHANTYe MEM3ER(JUDIOIAt) $ 

The father of the Applicaflt,while working as 

Superintendent of Central 5xcise  Decame medically 

incapaciated and had to take veluntarj retiremt 

on 17.1,1991.rhereafter,00th the song  and the father 

had aiplied to the Authorities (Respondents) 	for 

providing an emp1.ment/appointment (on compassionate 

ground) to the Applicant, however,the said prayer having 

Oeen turned-down by the Respondent NO.1(under Ann xure_R/1 



-2- 
.L) 

dated 29.9.1992 and 27. 7.193) the Applicant has prefrrj 

a represitati.n (for reconsideratjcn of his grievances for 

removing the distress condition of the family) to the  

Chairman of the cstra1 Board of excise and CU$t•mS(UrICJC.0 

Aflnexure..6 dated 27.11.1999 : which was also duly rec.mmded 

by the commissionerate at 3Ibaneswar on 23.11,20O, as is 

evidt from Anrlexure..4 dated 23.11.2000 for Consideration) 

which is stated to be still pendirig.in  the said premises, 

the Applicant has filed this original Application under 

Section 19 if the Administrative Triuna1s ACt,1985 praying 

therein for a direction tto the Respondts to consider the 

case of the Applicant for providing him an appointmit in 

compassionate grounds  

The Respondts have filed their counter stating 

therein that thiuch the earlier rerestation of the 

Applicant (for providing employment assistance,in 

cGmassionate ground) has 3en rejected and cemnicated 

to him under Ann CXUr es.. R/1. and 2: the subs equ ent 

representation addressed to the Chairman of the 031r,. is still 

pinding for consideration and no reply has yet bei received 

from the headquarters. 

Heard the learned counsel for the parties and perused 

the records. 

rhe Respør1d&its in their counter have also raised the  

preliinary eojection of lirnitation.But in viq of the fact 

that since the reestation addressed to the Chairman of 

cBEC on 2741.1999 (having been recemmded by the emnissi'n 

crate of Bhubaneswar on 23.11.2000)is still pending: it cannot 
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be said that this ApplicOtion is in any way arred by 

limitation. 

On perusal of the order of rejection it goes to 

shOw that while rejecting the case of the Applicant(fcr 

providinç him employment assistance on cOmj.assicnate ground) 

neither the reasons of rejection had Deen disclosed nor the  

very Purpose of providing comassiOnate apointrnt i. e, the 

indigt condition of the family had oei takaints 

consideratiofl.Ifl that vi 	of the matter,the ozder of 

rejection under \nnexures_R/1 and R/2 d• not stand the 

scrutiny of law.The same is, therefore.quashed. 

The Respofldts are,thecefore, directed to take a 

decision on the j)c1iflg re4 resntation of the Applicant 

for ç.rcvir5thg him an employm€nt assistance on compassicnate 

ground.The Applicnt is giv liberty to place such of the 

additina1 documts,if any, in support of his le that 

the family is still in distress condition and, in case such 

an additional evid&ice is produced within a eriod of 30 

days from today in supert of the indit condition of 

their family, the RespOfldts are, hereoy,directed to take 

into consideration the same and pass orders according to 

Rules/law wjthjfl a period of 120 days from the date of 

Lcipt of a coj of this order. 

In the result,t.herefore.this O.A. is allewed.No costs. 

(MANORANJAI MOI-IANT'x') ) 
MEMI3 ER(JJ*J tI IAL) 

/ 


